NATIONAL COMPANY LAW TRIBUNAL
HYDERABAD BENCH 3 [/(

PRESENT: HON’BLE SHRI RATAKONDA MURALI- MEMBER JUDICIAL

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING HELD ON 27.09.2018 AT 10.30 AM

TRANSFER PETITION NO.
COMPANY PETITION/APPLICATION NO. TA No.414/2018 in

CP No.479/241/HDB/2018
NAME OF THE COMPANY Global Hospitals Pvt Ltd

NAME OF THE PETITIONER(S)

Dr. K. Pruthvinath

NAME OF THE RESPONDENT(S)

Global Hospitals Pvt Ltd & 8 others

UNDER SECTION 241
Counsel for Petitioner(s):
Name of the Counsel(s) Designation E-mail & Telephone No.
_ Signature
Dab ok ém:lw@o oy iy ondk| 99499 011,) A
i w 4 > o -
(VAN s N(jé o Abvoeals | G100a9200Y /,(—FCV;%
p . \//k’?m“ A dvocds \NL
Counsel for Respondent(s):
Name of the Counsel(s) Designation E-mail & Telephone No. Signature P; Q}&
oA Sl
96 50Co§ 75 Je
KO@; o Komeanm Adu inbok PVak lissocreld (o, [ K .Z—Z//Z\

LALR. TOWA

(O™ ‘Couoni

ANV SN R&\Q&Db\/

¢4, 40O O%MU R3-

Q.HIQg

Adwsocae Q55O - l@%mﬁl@

Do CaNR_~

Q5 5O RIOR - e *h

WW@W Atk PHo0lsy,



ORDER

Matter is listed today for hearing on IA No.414/18.
Counsel for applicant is present.

Counsel for respondent is also present.

Counsel for applicant pleaded urgency in this matter.

Counsel for applicant requested the Tribunal to pass Interim Order in respect
of relief No.D pending finally disposal of other reliefs.

The counsel for respondents reported that interim order if any to be confined
in respect of proposed resolutions to be discussed in AGM appearing
Resolution No.38&4 and rest of business to be carried out by AGM.

Counsel for applicant requested the Tribunal to pass interim order in respect
of Resolution No. 3&4 of the agenda to the effect that Resolution No. 3&4 if
passed shall not be given any effect and counsel for respondent also agreed
for such Interim order/direction. Pending final hearing on the application.

After hearing both the counsels this interim order/ direction is given that
company shall not give any effect to Resolution No. 3&4 if passed by the
AGM or by the company pending disposal of the application.

This interim order/direction is in respect of Resolution No. 3&4of the
agenda.

The application IA No. 414/18 is listed for filing counter on 04.10.2018.
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